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Particulars to be examined

Is the appeal competent ?
(a) Is the applicatioa in the prescribed form ?
(b) Is the application in paper book form ?

(c) Have six complete sets of the application
- been filed ?

(a) Is the appeal in time ?

(b) If not, by how manydays it is beyond
time 7

(c) Has sufficient case for not making the
application in time, been filed ?

Has the document of authorisation,Vakalat-
nama been filed ?

Is the application accompanied by B. D./Postal-
Order for Rs. 50/-

Has the certified copy/copies of the order (s)
against which the application is made been
filed ?

(a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documehts referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?
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Endorsement as to result of Examination
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TeAJNO,131/92 (T.L.)
in |

0.A. No. 274/88 !

)
!
|
Hon. Mr, Justice U.C.Srivastava,V.C.

27/8/92
Hon. Mr. K. Obayva, A.M;

4
pe
tod

The learned Counsel fo;fthe applicant states
that the desired reliqﬁ has been granted

to the applicant and as such the applicant is
no longer interested %n pursuing the matter
and this application may be dismissed as

withdrawn. Accordingl§ this application is
it
dismissed as withdrawn. The learned Counsel

for the respoOndents al%o accepts thig

posiion, J
) \}///

A.M, | V.C.
i
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1~ Particulars of the Applicant :—

Details of Application

(i) Name of the Applicant RAFM ERISHVA VERIA

_(i1) Father’s Name ILete Shwi Raneshrar Verne

dil Designation &
Office in which employed

(iv) Office Address

- aitto o

Lincian, Telephone Exchange, Faigabed

_ sl
(V) Address fer scrvice Linghantg Quarter, TolophoRo Exchange Compound

- of all notices -

2- [Particulars of the Respondents :—

Faizgabed

(i) Name &/Or Designation (1) D B T, I,uclm.ou

(i1) Official Address

(iiiy Address for service

of all notices

¢

3~ Particulars of the order against which application is madc :—
(i) Order No. Bdg-10T7/Qr oAllos%/F/ 84., ,85/ 33
(i) Date 2«6::.1986 Q) Qx

(iii) Passed by

@v) Subject in brief

4- Jurisdiction of the Tribunal

Inclnoy

D.B.T, Imelnow

|
I.

)

i
1
+
i
|
t

(2) Bsiate Ofﬂowg Office 0f G.H.To, Imcknovw
(3) G.M.T,

Bag/B/T0/5 D AN
7101985

Estate 0£0icer, 0/0
GMT imclknovw

Bviction & Irposition o2 pe:.nal Rentf fLor a.llegecl
unauthoriged Occupaticn of Qnart@

The applicant declares that th: subjeet matter of the order against which he wants redressal
is within the Jurisdiction of the Tribunal.

5~ Limitation

The applicant further declares that the application is wuhm the limitation preseribed in
section 21 of the Admiaistrative Tribunal Act, 1985,

6~ Facts of the case

The facts of the case are given below :~

.
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(i) The applicant is a lineman under the oub-divisional
ingineer (lelegraphs) Faizabad, He is also an allotteefr
one Iype 1 Juarter in Ielephone ;xcnange Cormpound
Faizabad free of gfent. de wus teuporarily transferred
to agberpur (Faizabad) for a very saort period of 10
montas and 17 days viz. from 29.5.82 to 15.4.83. Earin£
the sald temporary transfer tat applicant kept his
faadly at ralzaoad anc retained tac possesoioit of tae
Sedd (darter anger verwval piraission of tue leariied

die . ) . .
TESDORUBIFC=RITT g& L ( / ) | s_'- . 1’( i 'ju ~ :"1 .

(ii) oror a very saort perioc (say d;rdly for 2, mouths)
during reoruary 85 to aprii 89 one emri s.s.iripathi
anoti:r lieman o WuS aomeldss wwas permitted to stay
witn tae applicant in tade sudid jdncter parely as a
Zaest., w0 rent (in cash, «<ind or se.vice) was chargzed
by tne applicant frox the sazd ohri iripatal. Unfortu-
nately oari Iripatal tried to get the said guarter

Crdv
allotted in aigipamc oy divestings the applicunt from
its ownersalp. aowever ai'ter a strugi oarl s.p.dripatal
ultimetely v.catid tile caartel in april 1985 since waen
tae agplicant 1s occapyl ; tue aart.r legally andg
aloo pogssically. «nis fuct vili o w_ue (uibte clear

¥ ifrom owu(yL) ,.'aifaoad il be Low e Cubiu 1543489

allile ad ol gaoei;ng CDerC AT, 1rtor it cles.85

as allily wid Ol pace;7 .

(1i1) altaou,a everyitdai, was bude oot bl Leori.ed Jod
Lucqiow wituoutl ailly .Qyiac 02 w.laodid Ju ¢ Veh '.;;tu\,‘.ltu‘}"f”“ik’
v c"\hf),;,»u.w&!ﬁ‘—gtnc upplicuzidt Lol Qed € .ot Ligossd Uunoll b
. apolicihil 4 peal rout M:’Aoj (a ca.sli_ v s, 123/-)

te@efe 15.3.82 Vine 1l: ..8.0 .3, 4.)(15;-1'37/ ‘~L..;l_-'.'.')"t’./ Lr/

.ot

i R : | v—g-\-

NG\ \“‘\.. Loy > \\H—%JD‘Z-(A/(H(

8!‘:"—85/33 CLLtLC 110-3-19-?3 PRLS L PO G R, [0]8] p 2e 8 .



(iv)

(v)

LA

-l

UVel ila abuVe §ie Lesstucw asblce vl l 0. Tiic

Oic1Ct QU ik LdCKiioL vade Ai8 .0. g/ -f72/5 Cubed
e ’>c;

c?.lJ.SQLa_s also evicted tuec z.plicult ironm the

sald gaarter,

Jne applicanc wade a represeutation to tae learned
Gl Ldcguow on 10.11,85 for satting aside tae two
orders passed by tae learued Dl Luckiow and the
sstate Officer GLT!'s Office, Lacknow vise dn. AV on
pagef(‘. But as he failed to get any respcnse ae is
submitting tals application ﬁo the Zon'ble iribunal
for tngir xind intervention,
aerrefs sou, 0T 1or - sl view‘of vae facts nairated in
Qera 5 above i applic.nt ofuse .0. Lae Loilowing
reliefs :-

(1) Jne order dutel £.3.80 (abl .illle awda .1 pager )

Paseel Oy tuat Lowi.ed p.o wudCews e tuot cated

27.10,00 (2t .dlile aand & SCL/ ) 2...08 by tae

-“ -

leariec oot Ce Clllcer o, 0201 4o sel asile,

(1) .Lne penld ront al:auCJ::ealiscﬂ frco tae apoplicant
W/ Ll Poilaewnl B2 oAdy a1 g, ol alioeod to
collvdnas laviny, i £ CAZr Ll L wdde.
alireacy L-ovill;,

1

(L1d) v may Twrtans e awlloed ol Cust oL tals sait
CosCbacy il uwr. otade relii{s deewsd iU By

ohre Jontile ricanal.

dlieria Lrder il ws pro/od L0 w

FOdGatl, laddl Loa o Ui vaad Lo .eo 2200 Tue respondent
Lgy 08 wilectild tut 0 LBVl 1./ oolt Juawh aiint

04 alw,

\ \:;

1 -

[ENER PN t:r\«\; L <\
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‘L
8 Interim order, if prayed for— N1L :

9- Details of the remedies exhausted ' | o
. The applicant declares that he has availed of all the remedies available to him under relevent

)

— i
VTS He proferTod an Appeal to Gmb mQ‘;MGI&! ot 10-13-1986

vide copy % Am. A V on Pages[( fo
vhich renained una%c::xded heace %his Applieatiene

10~ Matter not pending with any other court etc. :-

~ The applicant further declares that the matter regarding which this application has bezn
made is not pending before any court of law, or any other authonty or any other b nch of the-

Tribunal. » ﬁ
11- Particulars of the Postal Order in respect of the application fee ;-

(i) No. of I. P, O. DD5/567325'
(if) Name of Issuing P. O. Allshalad HePe0o

(iii) Date 1.2.1988

R _/w\fj._ i
D

o'

(iv) P. O. at which payable ; f Allahabad H P. O,

12— Index- An Index of the documentis to be relied upon is enclosed ‘withreach copy of this application
. . i A

f
i

13- List of enclosares ;- |
(i) Vakalatnama - ' , “
(ii) one 1. P. O. for Rs, 50/~

(iii) Fivdocuments to be relied upon

In Verification

1, Ren Kristna Verme s/ shi Remoshwer Verma “aged 48
l
\
years R/0 Telephcie Bxchange Compound ;4 wmkmg as M@ang do hereby
%}gﬂ e Bxchange
verify that the contents fromai to 13 are true to my p.rsonal knowledge%c %elnef and that 1 hge not
suppressed any material facts. w;
' r

Place- Allahabad o .h_,/ \(_.
' e ini R = og/? c( CV(
Date15/ 2/ 1§88 ; 1gnature icant
To o :
~ The Registrar, Central Adminstrativé Tribunal, ( ./LC ALy :
Allahabad-~211001 ! R KTEW Aﬁ/
| S vigate
! 154‘, P“r: “('\ .
‘ Nagar
(N
A ;n. a "‘-b_
& 1 . lo
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Orcer under Sub-Section(1) of section % of the Public Premises
(Eviction of Unautuorised ULeccup:nts) Act. 1971,

To,

r Shri Rem Krishan Verua

D

L&Be 'Man C/lo S«D.C. T
Faizabad,

llo. Bdg/E/T0/%

I

‘ 7 .
Latzd at Luckiow C?O,Eﬁ,
. o ' :

o w me—

s . : v
where us I, tue Whidel . 01 o, ~atisfied for the reasors
1eeerded beloy tant Shri Res Oridun Veras, LAY 16 in un.u*avriled

vecugaiion of the Public Preni:in spoci?i s’ in the Seaedule below:-
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Jvwolle sre koo (kviction of
Unautnorised occupunts) hcte 71, I borcu; ordui tue sald sar:

(1) \J.L' ;.H“"CL} O oD e Lh(

Ffaw sk aoldl VOVGG 8rc #ll rersora vae ey be In occupation .of
1h? z.id proclice or wny port Lhere vl LW vdcate the sald
recnises witaln fifteen.day: ¢f tne dete of puolicotion/

rceceilpe 01 tnls order, In event o1 refusel or failure to

cously with this order witain tuc pesiocu speciiied ubove, the
¢ sardl Raa krishan Verm: ara all other persors concerned
ere-ligole 7o w. evictea frow Lle o +d premlSes, if need be by
ced agD 01 orue. fores rr N b LLcon-ary.
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1 Juerler type 1 ositusteu at “deae cungourd

et a0 casutaurioccd occu <tTon cirer 28,.7.87.

; e
' v ® - -
. crtane Ul ode L
’ O/ u L-'u'.f. Les o wa v 0.
‘ o La.ul\.,;u\-\-o
R _ 5 : s

PP G O R
. o ‘ ’

) . ~ o
' L V [N k_"\' « \Ic vV “:‘;
! ! (2;. 14'. ;f,‘x,;..(,.. .‘. - ldlbo



-
; AL
o,

LR AR
Lo,

-Llh-e \.‘To ice i’o
Jer. ocircle Lackiiow

Larougns 2roper Juudol

oukject - appeal agallist vade orcer i logosia , penial reot

. 40, 0y boe learutd ws Luciucw ails canlc.lizctien
of ailottuent o. Lype 1 Jdel el ) 4o JOWPOUGlic
galzunad 0f wWaall tae appellaiil wds a dueldovee
Coo=ES euclosed.

Qir,

the appellant is a linceman. Jde is also an allo ttee
one Lype 1 (uarter in L. Jospouwid caizabad (free of rent).
fne appellant wes tesporarily transferrad .vow ralzaoad
B0 afoerpdar 10 w Saort perica of 13 wmentas ance 17 days
viz. from 29,5,82 to 15.4%.83. .de ratain%& the -aarter with
alm and gept als family i tae sauwe. fnis was (onhe under

tae veroal ordcrs of olU(T) sailgavad who vide nls endost
I

no. 1-3/42 dated 18.3.85 (couy eticlosed) regularised the
|
affair, ‘

fne gpoellant nad pernicied one ohri s.o. Iripathi
a linewan to stay with ndm frce or reut, he wade a

o1 tae casg and tried to get tie adarter‘a;lo;aea in ais
Dawe, Jowever neé vacatea it in april 1985 since waen tae
applicant had veen occupying the (dartcr ligally and
physically.

sut notwitnstanding tne agrove facts tiac leur.ed

Dos wuckuow has lmposeq a penal rent of 40,, on the appellant

vide nis order no. bdg-107/5r.4llott/sy/S4-35/33 datec
2,5.85 without any rhyme or rezson and the learacd _state
Officer of your office has altogetaer evidted the aspnellant

<—\ﬂ

——

T

from ails sald guarter.
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It is, thercfore, hdmbly prayed tngt the sald two

orders may <indly be guashed and tae learnzd -.J agy furtaer

be directed to refund the peual recnt alreads recovored by

nim.

fours fL.bililly
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vateds 10.11.85
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IN THE CELTRAL ADMINISTRALIVE TR BUNAL

AUDITIONAL B&WCH @ JLLAH,BAD,

LN 2 BN BN BN )

CIVIL MISC. APPLICATION KO, OF 1990

ON LBIZAEF OF

UNION OF INDIA & OTHERS, «APPLIC;" 28|
| RESPOm. .48,

IN

REGISTRATION NO.274 of 19¢8

)

")

M

1

! Rem Kishan Verma

.

capplicant

versus

Union of India & others. .Respondents

To
The Hon'ble TheVice Chairman and His

Companion iembers of the aforesaidfribunal.

The humble application of the abovenamed

-

Most RespectfullyStates :

1~ “hat in view of facts and circumstances

stated in the accumpanying counter affilavit, it is

li€Es ckiimed

ls wle Ve

in the interest of justice that the re

by the petition are rejected,




e

2,

PR AYER

e o e pme e

VWHEXEFORE,this Hon'ble Tribunal may
kindly be pleased to reject the reliefs
as claimed by the petitioner,otherwise the

respondents would suffer irreparable loss.

o~ as|¥1q¢

w

(K.C. SINHA)
ADDL , STANDING COUNSEL
CENTRAL GOVT.
COUNSEL FOR THE RESPONDENTS.
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IN THE CENTRAL ADMINISTRATIVE TRIDUNAL

ADDITIONAL BENCH 3 ALLAHASAD,

e 000

COUNTER AFFIDAVIT

ON BEHALF OF THE RESPONDENTS

IN

REGISTRATION KO, 274 of 1988

Ram Kishan Verma .Applicant

ver sus

Union of India & others. «Respondents.,

——

) N

. o0
Affidavit of Ny A

el

N;‘ ~- - | KX T
aged aboutd . years, s/o 7{“-(1 Tl s

i . . et
- LAY 7 G AN,

>

— e -
posgjed as -

[

—~—— ‘.

-
A

(Deronent) .

I, the cdeponent zbovenamed do hereby

solemnly affirm and state onr oath as under

I3
L 4

1- That the deponent is

anc¢ has ileen
authorised to file this couitter afficavit on ielalf

of respondents and is well acquainted with the feacts

deposed to below.

g

P

_—
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2= That the deponent has read the peti-
tion and has understood the cntents therein fully

and he is in a position to reply the same.

3- That before giving parawise reply to
the petition,the folloving facts are asserted in
order to facilitate this Hgn®*le Tribunal in

administering justice :

a A= That the petitioner was a Lire Man,
Telegraphs, Faizabad and was allotted one Type I
quarter at Telephone Exchance Compound, Faizabad

| S ~
¢ w.e.f. 1lst November, 1269, 13%17.

A

»

)

-

b/= That the‘petitioner was transferred
fromFaizabad to Akbarpur by the Sub-Divisional
Officers,Telegraphs, Faizabad on 23rd May 1982 and

he joined at Akbarpur on 5th July 1982,

c/- That dufing the course of stay at
Akbarpur,the petitioner didnot vacate the quarter

which was allotted to him at Faizabad.

a/- lhat the petitioner was again transferred

fromakbarpur to Faizebad and hz resumed his duties as

el

e
Line Man at Faizabads&nm VLYW R7F

A -
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e/~ That it appeaﬁs that due to Xmkn lacknees

¢ [
i {

and negligence on the part of D131gional Offiye,the
petitioner availed the facilities of quarter, keeping
.- his family members even whén hewas out of Faizabad. .
As Pev ol2 potamaviiod ks awe’ Lug u Hu\ A a Hrvan o il e Laskals

T Nl s a et d Ting Sk “L\Aﬂﬂk A N LT Sobayin T
. — [

T e
£/- That it appears that during stay a¥ ar-

pur,the petitioner subnletithe aforesaid quartefErEo
one of his colleague Shri é.B.Tripathi . another line

~and ~
man wee.f. 5th July 1982/when he came back to Faizabad

Bbostarted residing together but not in the knowledge

ofthe controlling authorit&. But vhen the dispute
|
arisen between the petitioner and shri B,3. Tripathi,

it came to the knowledge ok authorities and only then

necessary action has been takeno
|
|
g/~ That in fact éfter friction between the

S

petitioner and Shri 3.,B.Tripathi,it ceme to the notice

of the Divisional Encineer,Lucknov,now Telecom
Divisdnal Engineer,Faizabad ,through his Letter No.NIL

——

dated 9th July 1980, trat shri B.3.Ztipathi had mace

request to allot the quartér in dispute to him,vno

was residing when the ptitioner was at Akbarpur. A

j of Telecome Zngr.
photostat copy of the letter datel 9.7.85/is cnclosed

herewith and marked as Andexure Ca~1 to this atfidavit

- .
- (":L '\"'{TYT s

——i

i
[
¥
& -
|
|
i
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4.

h/~- That in this connection,a letter was
also written by the pettiiner, wnich has been produced

by the shri B.B.Tripathi only vhen he macde an applica-

-
tion for allotment and rhddostat copy of the letter

dated 5.7.82 of the petitioner is enclosed herewith

and marked as Annexure CA-2 to this affidavit.

i/~ That vhen all these things came to the
knowledge of Telecom Engyineer,#aizabad,the petitioner
was held unauthorisec occupant of the departmental
m
quarter from 18th June 1982 and he had autémastically

o
ceased bo be allottee of the quarter fromthe date of

Jjoining at Akbarpur,

i/~ That on 8th December, 1986,the Estate
‘Officer issued another letter addressed to S.D.O.
Faziabad thrugh which the Estate Officer again
insisted for eviction of the petitioner from the said
b'quarter. A photostat capy of the letter is enclosed

herewith and marked as aAnnexure CA-3 to this affidavit.

X/~ That order of recovery tor penal rent

At the rate of 40% of the basic pay was orcered by

Am
the D.E.T. Lucknow dated 2.6.88 and to vacate the

~
quartzrwith immediate effect.,copy of which has been

-~ .

A e -«

—_ ., 4 -
|




5.

(~/
filddas Annexuze A-3 to thi petition. The petitioner

made an appeal to the Estate Officer,office of
G.M.T. U.P.Circle,Lucknow,vhich was turned down and

| A
he has been ordered that the departmental zngnXmsx
quarter type-I situated at Telephone Compound,Faizabad
is unauthorised occupation and the s.D.0.Telephone
was ordered to take possession of the said guarter

even with the help of Police .

1/~ That in view of aforesaid facts, it can

not be saidthat the petitioner was not given any

opportunity to have a say in the matter.

m/=

That in order to facilitate this Hon'ble
Tribunal, relevant government orcder as well as Rule

for allotment of official guarter are annexed herewith
and marked as Annexure CA~4 and Ca-~5 to this affidavit
4~ That the contents of paragraphs 1,2,3,

4 and 5 of the petition need no comment.

S That in reply to contents of paragraph

6(i) of the petition, it isisubmitted that transfer
order from Faizabad to Akbarpur wrs not temporary.
but it was a regular transfer orcer, though he was

r J/P_\
- T T -

——




6.

again transferred in the month of April 1983 from
Akbarpur to Faizabad,but the fact remains that the
said transfer order was not at all temporaﬁnghe

K * ‘;
Sub-Divisional Officer hus ,as referred in paragraph
under reply,has never givern any verbal order to retain
the possession of the departmental quarter to the

petitioner during his stay at Akbarpur.

6~ That the contents of paragraph 6(ii)

of the petition are not correct, as stated. It is
further stated that periodiof residing in the quarter
by Shri B.B.Tripathi,given by the petitioner is wrong.
shri Tripathi given his reﬁarks that he is residing
in the quarter from 5.,7.82 to April 1985 and the
petitioner has given remafks that shri B.D.Tripathi
Lineman is trying to vacate Shri R.K.Verma Lineman
since one year. No body can allow another official

- |
for# more than two and half years without obtaining

P

any rent(in cash/kind/service). It is presumédthat

the petitioner was being paid any rent,howsoever,by

Shri B.B.Tripathi.

f," _,.,/FI" 4

e " T} “
- t '

-




7.

7= That the contents of paragrarh 6(iii)

of the petition are not correct ané¢ as such are

denied. It is further submitted that question of giving
an opportunity arises when a éerson is entitled to
retain the said quarter 1ega;ly,but in the present
case,since the petitioner was residing in the quarter
unauthorisedly and as such nécessary action was taken

and before taking necessary éction,there is no

requirement in law to give any opportunity.

8= That the contents of paragraph 6(iv)

of the petition are matter of record and as such
before

need no comment escept that before proceeding/the

Estate Officer,the petitioner was given an opportunity

departmentally,which has been filed as Annexure A-3

‘said order cdated 2,6.86

as also addressed to the petitioner as well as to

That the contents of paragrarh 6(v)

of the petition need no comment.

10- That in reply %to contents of parsgraphs

7 and 8 of the petition.it‘is sutnitted that in

view of facts and circumstances stated above, the
’ﬂfﬁw,,fg ) )

- .
Ll

i



8.

petitioner is not entitled to any reliff as prayed
in the paragraphs under reply. The petition is devoid

of merit and is liable to be rejected.

11- That the contents of paragraphs #,10,11
L/ ~— ‘-'.I
and 12 of thepp&ition nedd no comments.

That the contents of paragraphs 1 and 2
ofthis affidavit are true to my personal knowledge:;

those of paras 3 to 9 and 11 are based on record/

informations andthose of para 10 are based on legal
advice,which all I pelieve to be true. No part of

it is false and nothing material has been concealed

in it.
80 HELP ME GOD.

Gl e,

g
DEPONKENT

I,

declare that the person making this affidavit and

alleging himself to be the deponent is knowvn to m2

personally.
. * (&r
= T - | IDENYIFIER.

1



I
9

I )
Solemnly affirped before this Iwel day

[
of July 1990 at%ﬁ% by the deponent,vho is

identified by the aforesaid clerk.

) I have satisfied myself by examining

I ‘
the deponent that he understands the contents of

i
this affidavit which has been reacdover andexplained

to him.

fvg ¢
e
‘ OATH COIMISSIONER.,
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Details of Application

l—vl’articulars of the Applicant :—

s * N L -
(i) Name of the Applicant ) T
1"\,-“'.‘_ .” )<“; . v Fae - - y e " -
(ii) Father’s Name ' ‘
..‘pm\',.“,..\ Ve R

dii Designation &
Office in which employed

’ ‘Q’(iv) Office Address

. . ("‘\I‘-—-‘u"\"'\.'. ~
(v) Address for s rvice e 3TTTRE L, T e T
. ISP S tb el
of all notices e
2- Particulars of the Respondents i—
. - A TS PPN R T I
(i) Name &/Or Designation 34} ‘o o¢o T4
I (1\ R P Rl )
i . P \3(;1 T L T
(ii) Official Address
5‘;) C‘:'ow. tolo Tl S

)

—-

{iity Address for service

of all notices

is made :—

Yeia .

3~ Particulars of the order against which applicacion

. e ey Al .

{Y Order No. s e BT e e

. )

Y ' {: Ll B i C"(

i) Date LSRN TP PO 2 )'

s o en1g Y Y

(iii) Passed by 0 oo e

(iv) Subject in brief T I S TURIY PV Y
B N U N N PN
AN U G oLl 2

»
4- Jurisdiction of the Tribunal

- - A e e v
R - (VRN . .
i
i
i
i
i
wer 70 . forme T Ny +
- ~e - B
Ly - s Co A NS v

'R N
o 3
|
.
- NN e ey .\ﬂﬁ
N LI RN
P
- e Do A e ™
- - -~ .
S oW

The applicant declares that th> subjeet maiter of the order against which he wants redressal

s within the Jurisdiction of the Tribunal,
5~ Limitation
section 21 of the Adminaistrative Tribunal Act, 1985.

6— Facts of the case
The facts of the case are. given below -

The appiicant further declares that the application is within the limitation preseribed in

O

——i-\j_*\%&u oL (
N e

| ., 5

; A e =
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(3)

o3~
the appliceont is 2 lin:pmgn undey the Sub-dlvisional
Engincor (Zelcgraphs) Folzebad. iz is elid en cllotteo )
ont iype 1 Caari~r in wlonhons rxciengs Compound
Faizabad froe of ent, In was toosorerily transferred
to ikberpur (broimabad) ior o W,y siovt perlod of 10
conths and 17 d-oys viz, frow 2¢.%.82 to 16.%.83. Luring
toe wadd tswporory transicr v ogolicent kpt his

csulonr of the

[t

fuily a2t Dadgapeo oo retadb.d (v 3
scdd carver uncer wveroul pm-uiu.,iﬂ of the lcarucd

sesyontont rocl, S\uu L ( T)

"‘—z;/:_b‘z\[, !

i

(4i) Ior a very short perdo¢ (say wwrdly for 2% wonths)

(iid)

am ,,HW\L-—H o woplde o doi s dofiace Lmposed upon the

during Iooruey 0F 1o spr¥l 87 ou shrl B.B.Tripathi
ansther lineaan nwo v oo houzlcse vas peruitted to stay
vith tho applilc 2t in the spid geartcr purely as g
guest, ilo rent (ia cach, kind oo «irvice) wes charged
by the applicant {rom thc cald ot Lripatil, Unfortu-
nately v i wripatnd @ioed tc pet tie sgld guerter
allotecd du u.._it:):_u. by di.esviue Lug applicont from
its ownership. duvover oit-r o titazy Suri B.B.Tripathi
altimately veeoted the soater da incdl 1985 since vhen
the applicani 1o oceupyl , bio quarter legally and

aluo physdically. fTaly {oct will be wmdo gquite clear
from SLU(W} welbabud pdtoet. s we /B2 datcd 16.3.85
ann, Al ou p:’.;;(‘:%_i‘.nu o dic uble deticy dated 2843.85

a6 aile add 00 P30 |

Alliow,u Lvelyealey] .o Siio o WL 2d tie learned DET

. . . Y e’
hucknos b .Ltil;‘ Su B LGAdS 00 Wllson o cvon wlthout‘f#m

eppldient o pened xiaa 20 B0, (woounting to RAs. 183/-)
vea. T, lduhbc. Vi'O ain 43820 e U-J _.07/\.3.&10t/ry'/

8’»@-—85'/33 druzd 2,»-.).3.')53 4NN, el ol nag? 6

i
1

; f——\ ~ :\*—":’ \_——T‘

RV E—\?@M
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(

b

iv) Ovecr anc above the lcerncd bLstabe Oyficsy of the
offics of \&is Lucknoy vide ais Jo. odg/u/70/5 dated

(h~ <)

27.10,85  hes olso ovictod tue £‘.p slicant from the

sald Caprtcr,

(v) The applicens ~ine 1 repre syt 1t toe lecrued

GL.20 Luckvovw on 10.17 .88 ‘ov cotiL s ldie S o
ordcrs piussevd by tee Liomnsd REY Lockeor chd tho
wile dnn. AV on

ot L - R I RN towae
’ b ..L,_', doni o iabie e

}Lsta\-: ULS clu Tdd e [
Lut os b folled to got oy
e Tontihlaz dribunal

page (C. - pesoae o¢ ls
subrdsting Sale cpplization o

for thddr gind interventing,

facts narrated in

7o Relielu Loagdy 2oL o Hig aldew oL .

crat poys oy

para 5 above tiac epzlic the following

reliefs 3~
goted ;-,0.83 (L.t SN, wdll o on TJQ.::QP )

passia v/ Jile leardea Dol Lucalos zod that dated

(1) Tas ordey

27.10,u36 (at san. iV ;‘.\u p:gu"j ) possod by tae
nyovoLd Ac uct oslde,

(ii) “he penal roud ol .o G .:i":.;f_' d ron th; annllcant

ndso L Ly De allowed to

P

loavod L3bl%a 0ilicer .

4

Lay be ruliiled W ols

coatiuag Livduyg du tor v oyt s o which bho ls

clrendy idiving,

{111) de unuy fartacr oc aliovsd si. cust of “his sailb

dvcuwed J1v by

~~
.’

=5

togetuer ol wis otdger oLl
thie aontole Tolbunai,

8, Mmterda Order ii zuy pray¢ iov .
Pendiug Tlaelio bwd ol g oo Lle udidn $ac respondent

ey o8 alrecied Loue o L Ld3vel Lty Zove penal roug

from him,

»
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8- Interim order, if prayed for— N IL

9- Details of the remedies/exhausted
The applicant declares that he has availed of all the remedies available to him under relevent

Pl

.
b service rules— . . . . . -
L T LA “y e - \ FIFEINPEVAN Ll ’

A o " P S ¥ IR S S - “ N . - - " -

r.o . . AN S

B P - S 4 - e (, N

‘\«- -~ N U LR ‘9 R ¥ ( P . e
- - NN L T
. [ -G

-~ .
=4 RN T TRV Al UL NN ST R
TP T -+ PR R

D 10~ Matter not pending with any other court ete
The applicant further declares thai the matter regarding which this application has becn

made is not pending before any court of law, or any ether authority oy any other b ach of the

Tribunal,
11— Particulars of the Postal Order in respect of the application fee

-0‘/ Bt »
&'lvias./

(i) No.of 1. P.O."

~om e

(ii) Name of Issuing P. 0, -7.0077 27 G,
, (iii) Date - NN AN ' f
(iv) P. Q. at which payable ' : . Allahabad H. P. O.

12- Index— An Index of the documents to be relied upon is enclosed with each copy of this application

Y- 13- List of enclosures ;-
(i) Vakalatnama :

(i) one I. P. O. for Rs. 50/~
" 7<. documents to be relied upon

(iii)
I Verification
LERTE RPN R e P - N S - S
LD o2 e 8/0 Shri A aged -
- Y ’\,I\t‘"."ﬁ\o-—’\ s ‘\,.; £ s _
years R/G- LRI S0 s T e and workmg as - do hereby
VR Y A." '

verify that the contents from 1 to 13 are true to my p:rsonal knowledgc & behcf and that I have not

J
suppressed any material facts. ‘
> (H %&Z& e

Place- Allahabad
Signature of applicant

Date 27 €704 . '
To ‘ r’) .
¢ « N ,,l I \-\_
The Registrar, Central Adminstrative Tribunal, ‘ “ u\,l( v\ A’\ N
Allahabad--211001 -~ £ TEWARL -
Slvogate
154, Pyrs m Nagar

i \?\' R "!)
A e o186
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Order under Sub-Section{1) o section  ©f the rublic Premises
&uVchlon of Unautaorised Dcrlp‘ntb) Ac 1971,
!|

{c,
Snri Ram Krishan Verua
Lme r'Ldn C/O QOD Q. T,
Faizabad. ; : :
» ) “ i N ~7
: llo, Bdg/E/70/¢ . Latsd at Luchiow  L10.0c,
§ COOR '

|

where as I, tae umler. rned, au htisfied for the rcasors
recorded below tnrt Chri Re. ATl \vrm“, L/4 is in unwuthorised’
vccuparion of the Public Prexi @S 'p"ci”ird iv the Schedule bolow:~

LA L o
 Because Shri Lam nrisian Verun wak trunsfercd. from
Faizabzd to Akharpur on 29050l i nls igliure v vecete tne
uepartmental quartoes aliovtteu v nim-witL#m the pre.coibed liwit
of two montns vith effece Irow ¢9.9.02 1 #. by on ur before
29.7.62 is unautnorised.
Now, therefore, in exercise of the povers conférred on me under
{ Sub-Section {1) ef section » vi the lub11¢ Premices (Eviction of -
Unauthorised occupants) Act. 1351, I hereby order tue said shri
Ram ‘Krishan Verma ard all per-ons wae mey be in occupation of
the szid preouices or any curt Lhere o1 to vacute the snid:
piaticcs within fiiteen do, oo iae dotle 82 puslicotion/
O poggdpe UL WL OV L, TR venT o) rcfus.i or filiurc to
ceouply witin s ordes citadn wie pesite $pecliicd uwoove, the
ot Sari Rao fris.an Verso o o oll utheripcrsunb concerned
e.v lisple 0 b2 ~victed free tre o id praclses; 11 need be hy
e uge 01 sace force ar oy booonecessury,

A s

A s

1

CiYicics wueater lype L osliusted gt s e cotipouirs
g - rZen in wocuthieris d cecu L o Lnc. 2L.7.07
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—l annexurc 4~V

£he GonoTe
UoFe Clreclo Lucaiitow

Larousing L1008 vaciicl

Subject o Appeld ogadnot b0l orelr of luposiug penal rent
& %0, by tac 1srracd ¥y wuems ond cenczllation
cy wllottoent 4o dyma 4 aaerr In To Jolpound

Lalzibaa ox vaael Lo opellioab v oo o ellowsce

L des cnaleded.
E:Lr s

Ihe pppelaiun®b o o lilcewel, o0 X6 oo al pllottze
one Wyna 4 Quarier in oo Cs;..pou.u._.‘ soxztunC (fxte o rent).
The appeilant wes terporsrily tredsiuTred f1on Falgabad
to Akbernur for a short puriod of 10 .clhithe ulo 17 days
viz. fron 29,5.32 wo 13.4.5%- ne ritalnia the suartoe with
hin and Hept ids tardly 4n Ta° samb,. wAls Was Jole undsr
the verbel orders of wiv(d) rewzarae a0 vwide s endost
no. #.3/h42 dated 18,3.89 (cuny enclowed) 1l wWlarisad the

afyvaa,

fue appuelicut wad peradesed pue win o oede Tripuatind
a lincuan to stuwy Wieh hiw ircc o rons, bo 2ode o
of ulle casg and tricd to 3.t tao quartes ellovtea in his
Dauwe, dowever he vacated 1o i .»yri.é 1345 since waen the
applicant had been occupyding Lh | Ldimews Lojully ena
piysleaily. |

But notwithstending tac ceove fucies the loarnea
D& Lucknow hus impoused a scinl .oitb of 6,5 ou the gppollant

vide his order no. bBEg.l07/CT.4A010be/iy/2-B5/32 ¢

¢ted
2,6.86 without any rhyme or 12:50n a4 tie legrn~d -stass
Officer of your oifice hus oltnzetiasr evieted the e:pell nt

fron his said guerter. \
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It 1=, thercfors; inbly nraycd wine e seid two

et

oriars may hindly be saesiicd nnd € Loovne e Lo pzy fuether
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3,K,Verns vereErs Tulod 7L Talsn o Otrors
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REINIIL .

Applicouts? eazacut ou ouch gesn »i Laoply effidavit
£iiod by the leorucd pasponasaty 18 65 Lollaws, Zlhgpaies

rocuiriug wo comaeut have posa sul tied,

1) Coutouto of reraos 1, 2, O 4, O, 6 (. 7 of the Roply
oLfidovit cro wot ocnitiod fu viow o4 +het 16 steted 1n

pora 8 of tho ctae by the locracd Leepodadeats,

2) Coateuts of pere 8 ere odni t834 clucd thofitho
cpplicoat hos w0t booa cdsmrbcd‘a;g he thereforc reys
that the coce ooy kiadly be doeided iu the iight of
Hoopondoutls ouvit cndorlii-dt, 18,3,86 et [uddexure A-1 of
tho poepor book fpuylicetion,

1 VERIVICATION

I, ., Verno,the opplicoat do‘&:ea eby veiify thet
the coutouts of poacs 1 ¢ 2 ebovc ere wue ty the best of
2y kaevicape cud belicf, sotiiug motoricl hes boou oahttod,
Dt, 10,1,1£€1 )

TR S A e A
Re joluueri st

( dhgidg & *“NJI)
havoceto £ox the [ayplicaut



O Ram Krishna Veorme,

+ ALLAHAZAD BENCH
,// .
!
2o Do e No, 274 £+ 1¢88.
c**»g 3.3 f

Union of India & Cthers (D.Z.T.

I THZ CENTRAL ADAINISTRAT IVE TRISULLA .

dos . 470

T.a3rohill Road
Aoty ot o, 211001

234,

[a BN . s
LAl n -2

\}{/ DT, Lucknouw

2. Estatc Officnr,

DPf‘iCCZ of a .N.T .y

Lucknow
3, GJM.T,Lucknou,

Pl cas- takz
an apnlication a cupy of whersof is enclosed herewith which has be=n

ractste red in this

(=)

ifyno anrenrance is
culy -cuthorised to Apt end plesd cen your behalf in Une said an-licatian,

nctice that the

znonlicant above named 'os

Tribunzl and the Tribunal has ixo

~.

~rzsented

23z day

P, [ 1 July9desr listing thr ces, oOeBBod-dudpet b Ffor J1(I)

' +.

for fixing 2 datq for orders/hsaring as tha crsamy b .
m.de on youy befalf, your osload-r of by some cne

Civen under ay hand and the 3321 nf the Tribunal this 3rd

1990,

g ﬂry .
% &b .
... [ zflbe filed vithin 6 u
#
£

-, b e ey fYPTY
[N & Lo S l.‘._) 1Y

It will bec heard an’ dZcided in-your abssnee,

day

R I

For Dzruty Hegistrar
pAJudicial )

ooks from 2-5-80-

i
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e Central Rdminisirative Wr ihunal

Bench /Alahabad
.. or 19...5..&: .......... FRRRT

.u m(lf\r‘d

Additiconal 3

Registration No

T A E AN e Respondents
; FM—«?»/&/ JALLY e e .
in the above matter herebv appomt and retain
SHRI KRISHNA CHANDRA SINHA, Advocate High Court
to appear, act and plead for me'us in the above mater and to conduct/prosecute and
defend the same in all interiocutory or miscellaneous proceedings connected with the same
or w'th any dccree or order passed therein, appeals and or other proceedings therefron

and also in proceedings for review of judgment and for leave to appeal to Suiprem Court and
to obtain return of any documents filed therin, or receive any money which may be payable
1

10 me/us

2. I/We futher authorise him to appoint and Instruct any other legal practitioner

authorising him to exercise the powers and authorities hercby conferred upon the Advocate

I/We hereby authorised him/them on my/our behalf to enterunto a compromise
to appeal from any decree/order

whenever he may think fit to do so.
3
in the above matter, to execute any decree order therein,
therein and to appeal, to act, add to plead in such appeal or in any appeal preferred by

any other party from any decree/order therein.
I/we agree that if/we fail to pay the fees agreed upon or to give due instruction at

4.
all stages he/they is/are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such are paid ‘
5. And I/We, the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the matter as my own acts, as if done by me/us to all
intents and purposes,
Executed by me/us this day of 19 + at7 3//( L ol
‘ R \
: \_// S
) Signature L
havesigned befor me '

are personally known to me he has/they

Executant/s
Satisfied as to the identity of executant/s signature/s,
(where the executant/s is/are illiterate blind or unaquamted with the language of

vakalat)
Certified that the content were explained to the executant/s in my presence
the language known to him/them who appear/s perfectly to understand

D
the same and has/have signed in my presence. ;
Accepted

K. C. SINHA
Advocate
Additional Standing Counse]
Central Government
" High Court-Allahabad
Counsel for Applicant/Respondents

No ..
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NooCAT/A11:Y 2u/ s
Contral adminiscroiive Teituncd
(Allrnhabel Sunshy

23-A Thurnhill Roed

Allahabad = 211 o1

Drted & 13th sluy,s 1988,

To .
i
|I
The Section Officer (Judlclal-l)
Central Administrative Tribunhl,
Principal Bench, ‘
Faridk .t Huuse, . )
Capernicus Marg, !
New Delhi - 114 0J1
Sub ¢ Transfer of recard .f cosc ... Uede 27¢ pf 1983
(MeZoAlom & ores Va, uwndon f indin e 5rsal
Sir,

~ederenc
With roguest to your lestur do. ndl « ool 3oa019E:
on the above subject I om directed to say :hnt =1l _ho | -

~orc

received in the above case have been sent L. Frinei; .l ¥ nch

except the order dang 1942485 in vePe 327% f 1910, The oriucs

sf Hon'ble Chairmaqﬁinsgfp. noe 320 of 1904 rnu ek oy 31 5f 1988
have not been sent te this Tribuncl -t 11, r*t&ikkJr}%4~ oA 375’0&
188  avov Ay o~ Fne "&' @loMuwi”é;;:w;w;qu«&
W Y MW TP - VU - VS

Y. ars fuithfully
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23-A qurnﬂlll Rohr
Alleh ah A= 211 001

Dated/~ 13 th ifay, 1083

he S cetion Of“icer (Judicial- I)
Centeal Administretive Tribunal
Frinchpel Pernch,

Yaridiot Housc,

Coupornilcus 'zvo

z!’*" n'ih'i» 110 001,

e R DTN S

P\
018, YAUSETH OF RECORD F CASE MOLOA, 284 of 1088
(::az:.ALm 2. ORS, V§ 'INION OF IMDIA & OTHFRS)

& ergor

nen to your letter No. nil detod

3.8.18C28 on the cbove subject I am directed to say
hat al) the uapers vecelvetd in the zbove 6case heve
¢ N sunt o Frincipel Bench rxcent t 2 order dated
0209 dn liePe 32 of 1982, The orders of Hon'ble
Chairmen passtd in 4.P. no, 320 of 1288 and M.P. No,
315 of 1283 have nol be-n sent to this Tribunel at all,
"o O.Ae 10,375 of 198" nor zny order of
™man pas=ed in M,P. no. 320 of 1983 is

recard with this Bench,

C’C

U

Yosz faithfully

$VINOD CHANDRA)
Segtion Officer {Judiciel-l)



